
Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest ComPlex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008ll

Te 0191-2476927i ma I me mbe6ecreta ryikspcb@g mail com

The Consuttant Judiciat,
Hon'ble National Green Tribunat,
Principal Bench,
New Delhi.

No:JKPCC/NGT toA24tt 23+ -2},8 Darci01-07-2024

sub:- Report on behatf of Jammu and Kashmir Pottution control

committeepursuanttoHon'bteNationaIGreenTribunaIorder
dated 03-04-2024 passed in OA No. 241 of 2O2L titled "Raja

Muzaffar Bhat Versus Union of lndia & Ors"

Sir,

ln comptiance to the directions of Hon'bte Nationat Green Tribuna[, Principat

Bench, New Dethi dated 03-04-2024.Ihe Report of the J&K Pottution ControI Committee

is enctosed herewith.

It is therefore, requested that the Report may kindty be taken on record and

ptaced before the Hon'b[e NGT for consideration'

Your faithfuItY,

Enct:- As Above

(nn.,#?*r),q,61'
8,1'11Member Secretary

J&K PCC

Copy to the:-
1) Sh. Parth Awasthi, Government Standing Counse[ for UT of Jammu and

Kashmir, New Dethifor information and necessary action.
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Original Application No. 241 ot 2O2l

IN THE MATTER OF "Raja Muzaffar Bhat Versus Union of

lndia & Ors".

Report on behatf of Jammu and Kashmir Pottution controt committee

pursuant to Hon'bte Nationat Green Tribunat Order dated 03-04-2024

passedinoANo.24LofZ12Ltitted..RajaMuzaffarBhatVersusUnion
of lndia & Ors"

BackE round:

That the Hon'bl.e Nationat Green Tribunat vide Order dated 03-04-

2o24in OA No. 24t of 2021 issued following directions :-

"11. The above sequence of events ctearly revealed that though

substantlal time has tapsed after passing of initial order by the

Tribunal 5 and bringing it to the notice of local authorities, the gravity

of the situation, yet no serious el'forts have been made by the tocat

bodies i.e. Municipat Corporation of Srinagar, Municipal Committee

Budgam and Municipal Committee Chadoora' we also find that

inspite of repeated direction, no positive efforts are being made by

these local bodles.

12. Hence, the onty option teft is to impose Environmental

Compensation (EC) on the violators for continuous violation of

environmental norms. Ihus, the matter is adiourned to the next date

giving opportunity to Respondents No' 6,7 and I to argue on the
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Before the Hon'ble National Green Tribunal

Principal Bench, New Delhi
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issue of imposition of EC on the next date of hearing. They may file

their response in this regard at least one week before the next date

of hearing.."

Status Reoort:

ln comptiance to the aforesaid order of the Hon'bte NGI the process

for tevying of EnvironmentaI Compensation against respondent No. 7 & I
i.e Municipat Committee, Budgam and MunicipaI Committee, Chadoora

has been initiated.

The status of Action taken against the violators by the J&K Pottution

Control Committee in the matter is submitted as under:-

1) The TechnicaI Advisory Commlttee (TAC) of the J&K Pottution

Control Committee has worked out Environmental

Compensation to the tune of Rs.372.1761 [acs for levy upon the

Executive Officer, Budgam. Accordingty, finaI notice for [evying of

Environmental Compensation has been served upon Chief

Executive Officer, Municipat Committee, Budgam vide No. JKPCC

/ LSJ / NGT / C4241 /02110241434-39 dated 29-06-2024 (Copy

enclosed as Annexure-A), who has been directed to furnish his

response within 15 days.

2) Simitarl.y, the TechnicaI Advisory Committee of the J&K PCC has

worked out Environmental Compensation to the tune of Rs.

141 .43 tacs for [evy upon the Executive Officer, Chadoora. The

final notice has been served upon Chief Executive Officer,

Municipat Committee, Chadoora vide No. JKPCC / LSJ / NGT /

OA241 / 021 I 024 I 440-45 dated 29-06-2024 (Copy enctosed as

Annexure-B), who has been directed to furnish his response

within 15 days.
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Accordingty, a status report in the matter is being submitted for

consideration of Hon'bte NGT.

Prayer:

ln the premises, it is therefore, respectfutty prayed that the report

may kindty be taken on record before the Hon'bte NationaI Green TribunaI

for consideration.

s6W*
J&K PCC
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Annc+- /t

-

Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail,com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

The Executive Officer,
Municipal Council,
Budgam:

Parivesh Bhavan, Forest ComPlex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

, .-- .. :. .,,

/dez/toul{ltou) l.f/f.q-., Dt }g -,,6-2,,24No,: No. JKPCB/LSJ

Sub :- Final Notice for Levying of Environmental Compensation for violation
of Solid Waste Management Rules,2016.

Whereas, on account of persistent reports about illegal, unscientific and

untreated handling and disposal of the solid waste genefated from 13 wards by
the Municipal Council (MC) Budgam is being disposed off alongside of Doodh

Ganga in violation to Solid Waste Management Rules,zo16 and;

Whereas, the unscientific and illegal dumping of municipal solid waste is
in blatant violations of laws and in brazen defiance of the directions of the Hon'ble
NGT in O.A. No. z4t of zozr titled Raja Muzaffar Bhat Versus Union of India and

Ors and;

Whereas, fresh inspection was conducted by the Divisional Officer, Pollution
Control Committee, Budgam, reporting that neither Municipal Council, Budgam

has applied for Authorization granted under Solid Waste Management Rules, zot6
from the J&K Pollution Control Committee nor established processing/material
Recovery Faciiity for Solid Waste and also reported in EC format that MSW

generated from the r3 wards is being disposed off alongside of Doodh Ganga

without any treatment by the Municipal Council Budgam and;

Whereas, Regional Director, PCC Kashmir vide letter No. PCC / RDK I PS I
2024 l+Z+-+ZZ dt. 20-o6-2024 confirmed the report of the Divisional Officer,
Pollution Control Committee, Budgam, and accordingly, recommended the case

for levying of Environmental Compensation to Municipal Council, Budgam and;

Whereas, the modus operand.i adopted by Executive Officer, Municipal
Council Budgam for handling and disposal of Municipal Solid Waste has put the

environment of the area to grave threat due to deterioration caused by Pollution of

ambient air and water quality besides the irreversible damage done to flora,

ecology and water bodies and ecosystem of the area and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the

guidelines framed by Central Pollution Control Board in this behalf, it is proposed

to levy Environmental Compensation on MC Budgam for damaging the

environment and it is further proposed to proceed against Executive Officer

Municipai Council Budgam and the Head of Department i.e, the Director Urban

Locai Bodies in term of Section 17 of Environment (Protection) Act, 1986'

$
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Now, therefore, take this final notice and show cause within 15 days from
its issuance as to why:

i). Environmental Compensation to the tune of Rs. 372,t76t lakh as calculated
bq Technical Advisory Commtttee of the J&K Pollution Control Committee on
the basis of dags of vi.olatton reported by Regional Director, Pollution Control
Committee, Kashmtr vide letter dt. z0-o6-2o24, appla Polluter Pags
Principle (PPP) in terms of directions of the Hon'ble National Green Trtbunal
be not recovered from the Executive Officer, Munictpal Council Budgam.

ii). Concerned officers/officials of the Municipal Council, Budgam be not
prosecuted under Environment (Protection) Act t9B6 for vtolati.on of the Soltd
Waste Management Rules zot6.

In the event, no tenable response is received within 15 days of the notice
period, the final order for recovery of Environmental Compensation as per

prescribed guidelines shall follow along with initiation of prosecution proceedings

in court of Iaw against you for blatant and repeat violation of Solid Waste

Management Rules,zot6 and Hon'ble NGT directions without further notice.

As Approved by the Competent Authority.

.\

*64..AU4
(Ghansham Singh), JKAS
Member Secretary, 29 ,6.
6l Jxrcc.

\
^{

Copy to the:-
i) Deputy Commissioner/District Magistrate, Budgam for information .

ii) Director, Urban Local Bodies, Kashmir for information.
iii) Regional Director, Pollution Control Committee, Kashmir for information and

necessary action.
iv) Divisional Officer, Pollution Control Committee, Budgam for information and

necessary action.
v) Executive Officer, Municipal Council, Budgam for immediate compliance as

directed.
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",&X PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@g mail.com

0191 - 2472881 ,2476925

P a ri ve s h B h a va n,, o r". rbo r^F"H
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

Dt. Ll -06-2024roe#o'A>qt&d/tr, I I q, -tts

The Executive Officer,
Municipal Council,
Chadoora,
Budgam:

No. JKPCB lLSl

Sub :- Final Notice for Levying of Environmental Compensation for
violation of Solid Waste Management Rules, 2o-16.

Whereas, on account of persistent reports about illegal, unscientific and

untreated handling and disposal of the solid waste generated from L3 wards by
the Municipal Council (MC), Chadoora, Budgam is being disposed off alongside of
Doodh Ganga in violation to Solid Waste Management Rules,zor6 and;

Whereas, the unscientific and illegal dumping of municipal solid waste is
in blatant violations of laws and in brazen defiance of the directions of the Hon'ble
NGT in O.A. No. z4t of 2021 titled Raja Muzaffar Bhat Versus Union of India and

Ors and;

Whereas, fresh inspection was conducted by the Divisional Officer, Pollution
Control Committee, Budgam, reporting that neither Municipal Council, Budgam

has applied for Authorization granted under Solid Waste Management Rules, zo16

from the J&K Pollution Control Committee nor established processing/material
Recovery Facility for Solid Waste and also reported in EC format that MSW

generated from the r3 wards is being disposed off alongside of Doodh Ganga

without any treatment by the Municipal Council Chadoora-Budgam and;

Whereas, Regional Director, PCC Kashmir vide letter No. PCC / RDK I PS I
2024 l+Z+-+ZZ dt. zo-o6-2024 confirmed the report of the Divisional Officer,

Pollution Control Committee, Budgam, and accordingly, recommended the case

for levying of Environmental Compensation to Municipal Council, Chadoora-

Budgam and;

Whereas, the modus operandi adopted by Executive Officer, Municipal
Council Chadoora, Budgam for handling and disposal of Municipal Solid Waste has

put the environment of the area to grave threat due to deterioration caused by
pollution of ambient air and water quaiity besides the irreversible damage done to

flora, ecology and water bodies and ecosystem of the area and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the

guidelines framed by Central Pollution Control Board in this behalf, it is proposed

to ievy Environmental Compensation on Municipal Council Chadoora-District

Budgam for damaging the environment and it is further proposed to proceed

against Executive Officer Municipal Council Chadoora-District Budgam and the

Head of Department i.e, the Director Urban Local Bodies in term of Section t7 of

Environment (Protection) Act, 1986.

s
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Now, therefore, take this final notice and show cause within 15 days from
its issuance as to why:

i)' Envtronmental Compensation to the tune o/Rs. 741,43 lakh as calculated bg
Techntcal Advisorg Committee of the J&K Pottutton Control Committee on the
basrs of days of vtolation reported" by Regional Dtrector, pollutton control
commi.ttee, Kashmir vide letter d.t. zo-o6-zoz4, appla polluter pays
Prtnciple (PPP) in terms of d.irecttons of the Hon'ble Nattonal Green Tribunal
be not recovered from the Executtve offtcer, Muntctpal Councl Chadoora-
District Budgam,

ii). concerned officers/officiats of the Muntctpal council Chand.oora, Bud.gam be
not prosecuted under Envi.ronment (Protection) Act tg\6 for viotation of the
Solid Waste Managemenf Rules zot6.
In the event, no tenable response is received within r5 days of the notice

period, the final order for recovery of Environmental Compensation as per
prescribed guidelines shall follow along with initiation of prosecution proceedings
in court of law against you for blatant and repeat violation of Solid waste
Management Rules,zo16 and Hon'ble NGT directions without further notice.

As Approved by the Competent Authority.

9,,6+t k---.t-
(Ghansham Singh), JKAS
Member Secret

copy to the:- { JI(PCC' 
:arY' 2?'6 'a4

'"i) Deputy commissioner/District Magistrate, Budgam for information .

iii) Director, Urban Local Bodies, Kashmir for information.
;iii)Regional Director, Pollution Control Committee, Kashmir for information and

necessary action.
i9 Divisional officer, Pollution Control Committee, Budgam for information and

necessary action.
V) Executive Officer, Municipal Council, Chadoora-District Budgarn for immediate

compliance as directed.
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